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CHSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL
38MG Marg Civit Lines, Ol Red Buiidin[_;,Allalmlm{i-21}l](}i
Regional Branch, Allahabad

Dated: 204802416

To
Appeliant as per address n table bekow
Respondent as per address in table below

NS
Final Qrder No, A/70830/2016-EXN[ B dated 16/09/2016

e

| am diveeted Lo transmit Terewith a certified copy ol order passed by the Tribunat under section 35-C{1) of shic

Centrat Fxcise and Salt Act, 1044,

Asgtt, Hogistrar

Application Appedl Name and Address of Appetlant
i errsen00s CCE MEERUT
EXCISE CHOWK. U NIVERSITY ROAD,
MANGAL PAN DY NAGAR, MEERUT -
230005,
Name and Address of Respondent

AGARWAL DUPLEX BOARD MILLS,
4th K.M. BHOPA ROAD,
DISTT. MUZAFFARN AGAR,,

Copy To
Adyoeatels

3 Bar Associalion, E,IES'I‘A'I‘._ Aliahabad

4 Prirecun Pubiications, Custems, Bxcise. 1.7 Estate, Dethi

5wty Centax Publications Pvt. bad, 1512-13, Bhishm Phamai Marg, New Delhi-3

6 Company Law Istituie of India Pyt Lid., No2 {old no.363, Vaithyaram Sireet, T, Nagar, Chennai-17

2 Taxmann Allied Service Pyt Lad., 3932, New Rohtak Road, New Delhi-110005
8 Basy Service Tax Quline Dol Com Pyt bd., 407A, Tscon Mall, Satellite Road, Ahmedabad-13

g LAWCRUX Advisors Pyvt. Lid., LAW Housc, 1-%, Sector-10, Faridabad 121003 (Haryana)
16 TaxindiaUnnne.com Pl Lid, 2nd Floor Vasant Arcade, Vasut Kunj, New Delhi - 110070
11 Mark Trofessional Qervices Pvi Lad., I8, Evercst Bluck, Aditya Enclave, Myderabad - 38

12 The ICFAT soctety, 52, Wagarjuna i}, Punjagutia Hyderabad ~500082

13 M/ Knowledoe Processing v itd.(taxmai1agemcmindia.com},F!ﬁ-‘—19,15! Floor,Cross River Malld 1443

Ground, Near Rarkardooma Court,Delhi-1 10032

14 C.DR 15 Office Copy J(/Guard File
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Axctf, Registray



LN THE CUSTOMS, EXCISE AND SERVICE TAX APPELLATE TRIBUNAL,
' REGIONAL BENCH : ALLAHABAD

Appeal No.E/735/2008-[SM]
Arising out of Order-in-Appeal No.238-CE/MRT-1/2007 dated 19,12.2007 passed
by Commissioner (Appeals), Customs & Central Excise, Meerut.

For approval and signature:
HON'BLE MR. ANIL CHOUDHARY, MEMBER (JUPICIAL)

1. Whether Press Reporters may be aliowed to see
the Order for publication as per Rule 27 of the
CESTAT (Procedure) Rules, 19827 ' No

2. Whether it should be released under Rule 27 of the
CESTAT (Procedure) Rules, 1982 for publication
in any authoritative report or not? » Yes

3. Whether His Lordship wishes to see the fair copy
of the Order? : Seen

4. Whether Order is to be circulated to the Departmental
Authorities? : Yas

Cammissioner of Central Excise, Meerut-]
LCAPPELLANT(S)

VERSUS

M/s Agarwal Duplex Board Mills
.RESPONDENT (S)
APPEARANCE

shri M.P. Damle, Assistant Commissioner, (A.R.) for the Revenue
None for the Respondent (s)

COHAM:
HOUNBLE MR. ANIL CHOUDHARY, MEMBER.-(JUDICIAL})
= T,

DATE OF HEARING & PRONOUNCESEN’

;\'-,\:: ] ] '
Heard. Appeal is dismissed: o policy without entering
into merits.
(Pronounced in the open Court) | "7
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Mishra wifdres st / Centifiad True CTJ\,MEMBER Crudiciat)
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